
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	67 of 	1993 	
) 

DATE OF DEClSlON..J.5.O1.l99 

• 	 Applicant / 

sMRRaj endran Nair & 	Advocate for the Applicant 
PVAsha 

- -- Versus  

TheelecornDistt.Maner, Respondent (s) 
Rôttayam and anoth er 

\ 

Mr. George Roo nthom,Acs.Advocate for the Respondent (s) 

CORAM: 

	

• 	 The Hon'ble Mr. S.P.Mukerji, Vice chaitrnan 

	

• 	 and 

The Hon'ble Mr. A. V. Haridasan,Judicia,1 Mnber 

	

• 	 1. Whether Reporters of local papers may be allowed to see the Judgement 
To be referred to the Reporter or not? M. 	 - 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circálated to all Benches of the Tribunal ? W . ,  

JUDGEMENT 

(Honble Shri .P..Mukerji, Vice hainnan 

- 	 .............................. . 

- 	 ......... . In -thisapp cation dated 7.1.1993 filed under 

Section 19 of the Admiriitrative Tribunals Act the applicant 

who is working as a casual m -zdoorunder the Telecom 

District Manager, Kottayem and has been given temporary 

status has prayed 	the shpuldbe declared to be 
• . 

	

	entitled to be regular.sed in a GrQip'D' -post with all 

consequential benefits. The applicant had subnitted a 

	

• 	 . 	representation on 29.4.92 at Anncure.VI whith accOrding 

tt the applicant has not been disposed of by the respondents. 

2. . 	 ien the Case was taken up for'adission today, 

• 	 ..: 	 . 	 . 

	

T-,----•.- 	.. 	---. 



the learned counsel for 6th thepárties agreed that 

the application ca - e disposed of with appropriate 

direction to the first respondent regarding disposal 

of the aforesaid representation. 

Accordingly we admit this applicatioh and 

the first 
>?; 

respondent todispose ofthe representation of the 

applicant dated 29.4.92, a copy of which is at Ancure-VI, 

in accordance with the tant . directions/instructions 

and scheme,s of re.u.larisation of.casua.l employees, 

within a period of two months from the date of comrnu.-

nication of a copy of this. judgment. tE the said 

representation Is not readily available, copy at Annexi.xre- 

V1 should be taken to ke the said representa€ion for 

disposal on the above lines. There will be no order 

as to cost 

(HARxASJ:N) 	 •( s?.MuKERJI) 
0 

JUDrCIALMBER 	 VCHAIIN 

15th Jan.1993 
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